85
of Passports (Stat.)
[Shri Kanwar Lal Gupta}

‘here also, the Mirﬁ?tcr is supp sed to
«clarifv all these ghmgs, nct cnly the
allegation. That is my pcint.

MR. SPEAKER: Itisonlya Sugge;tic\n
and not a point of crder. Yeu  kindly
reply to the allegaticn.

SHRI ATAL BIHARI VAJPAYEE:
1 am s rry that I.. :

AN HON. MEMBER : made a
‘Statement

SHRI ATAL BIHARI VAJPAYEE :
...lost my temper for a minute while rep-
lying to my hon friend—he is an esteemed
member of this House—Shri Shyam-
nandan Mishra. Obviousiy habits persist.
But I would like to assure Mishraji and
through you, the entrie House that
the Ministry of Home Affairs and the
Ministry f External Affairs have been
working in close co-operation on the
question of impounding «fpass ports.
But my statement related to the liberalisa-
tion, n¢ t to issuing of passp rts. Thatis
why I said. . . (Interruptions) There should
be no misunderstanding ¢ n that Score.
“Whatever has been published in the
papers is not ccrrect. There is perfect
co-ordination between the two Ministries.

MR. SPEAKER : Shri Verma.

SHRI VAYALAR RAVI . On this I
want a clarification.

MR SPEAKER : No further clarifica~
ti>n. I am not allowing. .(Interruptions)
T am notallowing any more clarifications.
T have called Mr. Verma.

SHRI VAYALAR RAVI : I want a
clarification on item No. 12.

In this very House Mr. George Fernan-
des when he was in charge of this Minis-
+ry made a policy statement. Accrrding
to Constitution, Art., 75(3) it is the
chllective responsibility ¢f he Ministry.
When Mr. Fernandes made a statement
of policy on the Communicetions Minis-
try on the floor of this House, we believed
it was the policy of the government,
Now, the Minister has chenged. Here
it is stat>d “‘some .aspects’ and not a
change. You are within your right to
change the policy. I am not question-
ing. Here, the order paper says ‘“‘scme
aspects of the policy”’. It is nct a new
policy or a change in the prlicy but some
aspects of the policy. My pcint is
whether the government can change
policies according to the change in the
Minicters.

\Policy for Grant AUGUST 8,01977 (Policy Aspects re. Postal & Tel. 36

Services (Stat.)

MR. SPEAKER : There is n6! point
cr order. It is always open to the
government to change its policy.

12.40 hrs,

STATEMENT RE. SOME POLICY
AND TELECOMMUNICATION
SERVICES
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Tt (Fa-d9) e o Y
W g w A oAk 3 e Wk
I S D

TETCOT &T §ATRT F3F T 999

¥ afEg o % 9T Wi #t
faRw g ¥aq frew & fedt WY
INT W A A YA F A
Ft &Y smodr)

SHRI VAYALAR RAVI S, Inse
<n a punt of order

MR. SPEAKER He 15 (n a pomt
of order. What 1s your point cf « rder 2

SHRI VAYALAR RAVI My pint
of crder 15 this. Just ncw the Mini‘ter
said about the extension « f the interna-
tional] subscriber diahing telephe ne serviwe
1o the whole of UK Only a few days
agn when the House 15 m sessin the
hon, Mimster made a press Statement cn
the same subject——a week ago ¢ utside—
and today he makes a pohicy statement
That 18 my pcint of order He made a
‘Press Statement Jast week.

MR. SPEAKER You could have
Ta1sed the prvilege questicn ond nct
a point of orde.. You canm t reise a
p mt ¢ f order that he cannct m.ke his
S atement.

SHRI KP UNNIKRISHNAN
(Badagara) He regards this as a privilege
and so he reserves his nght to move a
privilege motion,

MR. SPEAKER * That 15 a_different
matter. I heve alreaay ruled out his
point of order.

Services (Stat.)

SHRI §. KUNDU (Bslasore) ¢ Sir,
I r1se on a pont ¢ f¢ . My peint ot
opte b s hen e B

ppo: " raise peints of rde
;hcu,u sh:)ouldbmt'threaten that trls:yr nr‘e’
rng a prr
That is what lobiect}:o.“ ege motun

MR SPEAKER - I think the rules
require to  be changed, When the
pounts of order are raised <cveral Mem-
bers should nct raie them every day

PROF PG MAVALANKAR(Gandhi-

nag r)rose~—

MR _ SPEAKER In it a poant of
¢rder ? Any other thirg was n¢ t allc wed

PROF PG MAVALANKAR Kindly
histen ¢« me When the hon  Minuster
was making 4 p hey tatument he had
gone mnto other questi ns

MR SPEAKER That1s i<t a p 1nt
of order You shr uld have said 1t earlier.

PROF P.G MAVALANKAR Sir, I
am <nly making my submisskn The
hon Manuster, while meking a statement
has gone into the entire gamut «f the
working « f the various departmenu in
his Mimstry last weeh I wd uld be brief,
Sir, Last week while the Minister was
replying to specific questic ns, you had
permutted supplementaries.

MR SPEAKER Under what rule
you are making your subsmssions °

PROF PG. MAVALANKAR Sir,
I wrote t0_ycu Seeking ycur permussion
befire 10 O'clock I tock care t¢ write a
letter to you secking permissun  earlur
to speak

MR SPEAKER You canm t do that
Rule 372 does not provide for tha*
Thut 15 why, 1n this particuler crse, last
time, & certwn indulgence was given,
And ecverybody had started m, king
sabmussic ns  Hence, I am nc t allcwing
1t now,

PROF T G MAVALANKAR Under
Rule 377 1 have a nght,

MR SPEAKIR N nplease. The
hon Mim‘ter m.y ccnunue nrw

oft worenw ewt  woann vk
ot sy aay A€ frelft ot wr ¥
dre srarsfir quo #o Fro (Favitvm
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*Staff Nurse, Kumu Kutty, who relieved’
staff nurse, B Abraham, duvning th»
crurse ¢ f « peration on Shr1 Kateshwar
Nath at 1 35 pm. has 1n her state-
mept adnutted that the surgen at the
time the cperatin ended had asked
routinely if every count wa¢ O K
and that she answered ‘“Yes”.

Staffl Nurse Kutty 18 aco rdingly
responstble fcr having mussed to
count the number of instrument which
were avatlable with her after the ¢ pera-
tion has ended

I e nsider that the responsibility fos-
the mishup 15 of the nurses who
aseasted the surgeon in the operaticn,”
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